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The

nsolvency and Bankruptc
India (Insolvency p: 01}2211032:11‘3) of

Regulations, 2016

In exercise of the powers conferred by Sections 196, 207 and 2
’ and 208 re

and Bankruptcy Code, 2016 (31 of 2016), the Board | ;Hl%ﬂ”lSC(”l”]24”(A
» e Board here

lhclnmﬂvcncy
1y makes the following

[cgul:ni(mq, namely—
CHAPTER |
GENERAL

1. Short title and commencement.—(1) Th
) ese regulats .
S s) Regulations,

2 ] ) ).

2. Definitions.—(1) In these regulations, unless th
' ; §S the context otherwise
requIres— |
? % . ’ 1
[(@) as.ggnr'nent means any assignment of an insolvency professional
as interim resolution professional, resolution professional, liquidator.
bankruptcy trustee, authorised representative or in any other role unde;
the Code;
(aa) «“authorisation for assignment” means an authorisation to undertake
an assignment, issued by an insolvency professional agency to an
insolvency professmnal, who is its professional member, in accordance

with its bye-laws;
(ab) “Bar Council” means a Bar Council constituted under the Advocates

Act, 1961 (25 of 1961);]
(b) “certificate of registration” means a certificate of registration granted by
the Board under Section 207 of the Code read with these regulations;
(c) “Code” means the Insolvency and Bankruptcy Code, 2016 (31 of 2016);
(d) “Institute of Chartered Accountants of India” means the Institute
constituted under the Chartered Accountants Act, 1949 (38 of 1949);
(¢) “Institute of Cost Accountants of India” means the Institute constituted
under the Cost and Works Accountants Act, 1959 (23 of 1959);
(/) “Institute of Company Secretaries of India” means the Institute
constituted under the Institute of the Company Secretaries Act, 1980 (56

of 1980); and

N/REG003, dated November

Noti. No. IBBI/2016-17/G
d 23rd November, 2016,

1. Insolvency and Bankruptcy Board of India,
Part III, Section 4, date

23, 2016, published in the Gazette of India, Extra.,

" pp. 13-23, No. 424
- Subs. by Noti. No. [BBI/2019-20/GN/REG045, dt. 2
1t read as:
“(a) “Bar Council” means a Bar Council constituted under th

[253]

3-7-2019 (we.f. 23.7-2019). Prior to substitution

e Advocates Act, 1961 (25 of 1961),”
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conduct a
frequency, as may be specified. to test the knowledge and pr; actica) .

individuals in the areas of insolvency. bankruptcy and allied subjects.

these regulations, the Board may take account of any consideration as it
including but not limited to the following criteria—
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(g) “professional me mber” means an indiv idual who has beer

member of an insolvency profession: al agency.

(2) Unless the context otherwise requires, words and expre $Sioms
5 "

defined in these regulations, shall have the meanings assigned tq them -y
Ih t% b " Ty
the ¢

CHAPTER 11
INSOLVENCY EXAMINATIONS

(1) The Board shall, either on its own or through a designay e
e
‘National Insolvency Examination” in such a manne, and
N

g .

llllll

(2) The Board shall, cither on its own or through a designated agency
« Copr 1%

a ‘Limited Insolvency Examination’ to test the knowledge and appli .
« C‘. -
knowledge of individuals in the arcas of insolvency. bankruptcy and allied ¢ bje o
ub

31(3) The syllabus, format, qualifying marks and frequency of the |
M

Insolvency Examination shall be published on the website of the boarq .,
three months before the examination.] . ]'

CHAPTER III
REGISTRATION OF INSOLVENCY PROFESSIONALS

4. Eligibility.—No individual shall be eligible to be registered as an insolyer,

professional if he—

(a) is a minor;
(b) is not a person resident in India;
(¢) does not have the qualification and experience specified in Regulation s

or Regulation 9, as the case may be:
(d) has been convicted by any competent court for an offence punishable

with imprisonment for a term exceeding six months or for an offence
involving moral turpitude, and a period of five years has not elapsed from

the date of expiry of the sentence:
Provided that if a person has been convicted of any offence and

sentenced in respect thereof to imprisonment for a period of seven years
or more, he shall not be eligible to be registered:;
(¢) he is an undischarged insolvent, or has applied to be adjudicated as an
insolvent;
(f) he has been declared to be of unsound mind; or
(2) he is not a fit and proper person;
nder

Explanation.—For determining whether an individual is fit and proper p
deems it

(f/) integrity, reputation and character,

3. Subs. by Noti. No. IBBI/2017-18/GN/REG027, dt. 27-3-2018 (w.e.f. 1-4-2018).
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(1) ahsence of convictions and restraint orders and

(i) competence, NG luding financial solvency and net « orih
F d - -5 13

|8 Qual
ahions.
as passed the Limited Insolvency Examinat; o s
(a) ln; P e date of his & ]‘]‘Cf‘ﬂ) Examination within twelve months
Y ¢ « i

i _ pplication for enrolment with the insolvency
pmfcs\mn:\l agency, )
has complcted a pre-registratio '

" by the h:vd frm':\ an irfml\- .n' Cducahrsna) SRR, Y Ehay e yeriared

) FRE ' cncy professional agency after his enrolment
as a professional member; and
(¢) has—
(i) successfully completed the National Insolvency Programme, as
may be approved by the board;
1) successfully
(if) successfully completed the Graduate Insolvency Programme, as
may approved by the board;
S|(iii) experience of—

(@) ten years in the ficld of law, after receiving a Bachelor's
degree in law;

(b) ten years in management, after receiving a Master’s degree
in Management or two year full time Post Graduate
Diploma in Management: or

(c) fifteen years in management, after receiving a Bachelor's
degree,
from a university established or recognised by law or

§ an Institute approved by All India Council of Technical

Education; or]

: (iv) ten years' of experience as—

{ ons and experience — :
ificati perlence —Subject 1o the piher provisions of these

oqul an individual thall be eligible for regictration. if he
r dl ‘ o

4. Subs. by Noti. No. IBBI2017-18/GN/REG027, dt. 27-3-2018 (w.c.f. 1-4-2018). Prior to substitution
it read as:

“S. Qualifications and experience.—Subject 10 the other provisions of these regulations, an

individual shall be eligible for registration, if he—

(@) has passed the National Insolvency Examination;

(b) has passed the Limited Insolvency Examination, and has fifteen years of expenence
in management, after he received a Bachelor's degree from a university established or
recognised by law; or

(¢) has passed the Limited Insolvency Examination and has ten years of expenence as—

(i) a chartered accountant enrolled as a member of the Institute of Chanered

Accountants of India,
(fi) a company secretary enrolled
of India,
(iif) a cost accountant enrolled as a member o
or
(iv) an advocate enrolled with a Bar Council.”
S. _Subs. by Noti. No. IBBI/2021-22/GN/REG077, dt. 22.7-2021 (w.e.
1tread as:
“(iii) fifteen years’ of experience in managem
university established or recognised by law; or.”

as a member of the Institute of Company Secretanics

f the Institute of Cost Accountants of India,

{.22-7-2021). Prior to substitution

ent, after receiving a bachelor’s degree from a
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(a) chartered accountant registered as 3 mey
Institute of Chartered Accountants of Indj,,

(b) company secretary registered as a member of
of Company Secretaries of India,

(¢) cost accountant registered as a member of the I,
Cost Accountants of India, or NStityy,

(d) advocate enrolled with the Bar Council.]

Nber
of
the

the
he Insu,me
of

S[Explanation 1.—For the purposes of this regulation, only profes
managerial experience shall be considered.
Explanation 2.—For the purpose of computing,—

(a) the total experience of 10 or 15 years under sub-clause (i), they
be included experience of any period under sub-clause (iv); © shal
(b) the total experience of 10 years under sub-clause (iv), theye shal]
included experience of any period under any of the items of thy Sul;e

clause.

1oy ang

Hlustration 1

Where an individual has experience of nine years under sub-clayge (ii) ang
experience of six years under sub-clause (iv), he shall be considereg havi
experience of fifteen years for the purposes of sub-clause (iii). 5

lllustration 2

Where an individual has experience of 6 years under item (a) of sub-clause
(iv) and experience of four years under item (d) of sub-clause (iv), he sha]] pe
considered as having total experience of 10 years for the purposes of sub-clauge
()]

6. Application for certificate of registration.—(1) An individual enrolled
with an insolvency professional agency as a professional member may make an
application to the Board in Form A of the Second Schedule to these regulations,
along with a non-refundable application fee of ten thousand rupees to the Board.

(2) The Board shall acknowledge an application made under this Regulation
within seven days of its receipt.

(3) The Board may require the applicant to submit, within reasonable time,
additional documents, information or clarification that it deems fit.

(4) The Board may require the applicant to appear, within reasonable
time, before the Board in person, or through his authorised representative for
clarifications required for processing the application.

7. Certificate of registration.—(1) If the Board is satisfied, after such
inspection or inquiry as it deems necessary that the applicant is eligible under these

regulations, it may grant a certificate of registration to the applicant to carry of the
activities of an insolvency professional in Form B of the Second Schedule t0 these

6. Ins. by Noti. No. IBBI/2021-22/GN/REGO077, dt. 22-7-2021 (w.e.f. 22-7-2021).
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N7 PROFESSIONALS) REGUT A INDIA (INSOLYVENC
5, : :

ylations: within sixty days of receipt of the application

SoLe . 1 ¢ 1 >

reg d for prcscnlmg additional documents Inf o
. m

 the BoAT
in person, a5 the case may be.

'Lludmg the time given
ation or clarification. or

a : i
cooistration shall be
() The registral all be subject 1o the conditions tt
romsmlml o 1at the insolvency
A all times abide » Code
(@) al 1 ¢ by the Code, rules, regulations. and
‘ . and guideline
1es

thereunder and the bye-laws of the |
| ; o 1¢ Insolvenc e
with which he is enrolled; nsolvency professional agency
(b) atall times continue to satisfy the requir
— rements 5 :
[(ba) undergo continuing professional cdulcali()?lu;ls Un'dLr Regulation 4;
the board; » 45 may be required by
(bb) not outsource any of his duties and responsibilities
except those specifically permitted by trl)lc t:(l)bllr](ljt‘]“ under the Code,
8[(¢) pay 10 lh'e B()a.rd, a fee of ten thousand rupees e,vc fi .
the year In which the certificate is granted and,suchqé IV? years aft?r
on or before the 30th Apri e vear i £ shalllbejpaid
pril of the year it falls due;
. ' llustration
Where rcglistratlon is granted on 2nd February, 2018 in the ye:
2017-18, the fee shall become due on Ist April, 2023, after five y}ela‘rl:
(2018-19, 2019-20, 2020-21, 2021-22 and 2022-23) and it shall bé
paid on or before the 30th April, 2023.]
pay to the _Board, a fee calculated at the rate of 0.25 per cent of
the profcssnonal fee earned for the services rendered by him as an
insolvency professional in the preceding financial year, on or before
the 30th of April every year, along with a statement in Form E of the
Second Schedule:]
10[Provided that for the financial year 2019-2020, an insolvency
professional shall pay the fee under this clause on or before the 30th

June, 2020:]
H[provided further
insolvency professiona
before the 30th June, 2021.]
(d) not render services as an insol
a partner or director of an inso
by the Board under Regulation 13, if heisn

N(ca)

that for the financial year 2020-2021, an
] shall pay the fee under this clause on or

vency professional unless he becomes

lvency professional entity recognised
ot a citizen of India;

(w.e.f. 1-4-2018).

G027, dt. 27-3-2018
11-10-2018). Prior to su

6, dt. 1 1-10-2018 (w.e.f. bstitution it

7. Ins. by Noti. No. IBBI/2017-1 8/GN/RE
8. Subs. by No. IBBI/2018-19/GN/REGO3

read as:
“(c) pay a fee of ten thousand rupees O the Board, every five years after t

certificate is granted;”

1((),- i'u'v. by No. IBBI/2018-19/GN/REG030. dt. 11-10-2018 (w.
10- Ins. by Not. No. IBBI1/2020-21/GN/REGOS7, dt. 20-4-2020 (V.1
. Ins. by Noti. No. IBBI/2021-22/GN/REG073, dt. 27-4-2021 (w.e.

he year in which the

e.f. 11-10-2018).
e.f. 28-3-2020).
£, 27-4-2021).
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l" .
(@) take pror permission of the Board for .\hil'ling his j\
membership from one isolvency professiony| -'l;tcng-\.')'"fc\\mr
after receiving no objection from both the CONCerpey ‘_‘ iln,,,h""
protessional agencies; Ingg (‘ncr'
(N take adequate steps tor redressal of grievances: R
(L) mamtamn records of all assignments undertaken by hin
Code torat least three years from the completion ”l--;llt‘h o
(/1) abide by the Code of Conduct specified in the First S¢
regulations; and
(1) abide by such other conditions as may be imposed by the

assjp
he
(lulc [()[

1°17-A. Authorisation for assignment.—An insolvcncy Pr()fcssi(h"""d-
not accept or undertake an assignment after 31st December, 2()1§ i.ndl Sha)
holds a valid authorisation for assignment on the date of such acce :lless he
commencement of such assignment, as the case may be: Plance ¢
Provided that provisions of this regulation shall not apply to an assj
which an insolvency professional is undertaking as on— >M18Nmen
(@) 3lst December, 2019: or

(£) the date of expiry of his authorisation for assignment.]

8. Refusa! to grant certificate.—(1) If, after considering an applicatiop mad
under Regulation 6, the Board is of the prima facie opinion that the registratios
ought not be granted, it shall communicate the reasons for forming such ap Opinion
and give the applicant an opportunity to explain why his application shou]q be
accepted, within fifteen days of the receipt of the communication from the Board
to enable it to form a final opinion. '

(2) The communication under sub-regulation (1) shall be made to the applicant
within forty-five days of receipt of the application, excluding the time given by
the Board for presenting additional documents, information or clarifications, or
appearing in person, as the case may be.

(3) After considering the explanation, if any, given by the applicant under
sub-regulation (1), the Board shall communicate its decision to—

(a) accept the application, along with the certificate of registration, or

(b) reject the application by an order, giving reasons thereof,
within thirty days of receipt of the explanation.
9. Registration for a limited period.—!3[* * *]

12. Ins. by Noti. No. IBBI/2019-20/GN/REG045, dt. 23-7-2019 (w.e.f. 23-7-2019). _ —
13. Omitted by Noti. No. IBBI/2021-22/GN/REG077, dt. 22-7-2021 (w.e.f. 22-7-2021). Prior to omissio

it read as:
. ;s ion 5,
“9. Registration for a limited period.—(1) Notwithstanding any of the provisions of Regiﬁ?ﬁi—-

an individual shall be eligible to be registered for a limited period as an insolvency profession

(a) has been ‘in practice’ for fifteen years as— —
. e
(/) a chartered accountant enrolled as a member of the Institute of Ch
Accountants of India,
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4[CHAPTER TV
sSUE AND SURRENDER OF AUTHORIS ATIO
AND DISCIPLINARY PROCEE

10. Temporary surrender.—
oard when it—

NFOR AsSI T
GN
DINGS] MEN

PI(1) Anji
n 1ns01vcncy .
rof
form the B professional agency shall
(a) issues Of renews an authorisation for assignment;

(b) suspends or cancels an authorisation for aggj

() revokes the suspension of an authorisation fogr“me.nt;

(d) accepts the surrender of an authorisation for as£;§slgnment; or
within one€ working day of taking such action.] wnment,

2) The Board shall take note of the
qub-regulation (D).

11. D.isciplinary proc-eedings.—(]) Based on the findings of an i -
investigatl.on, or on material otherwise available on record ;gfs t(})l a}‘; Inspection or
prima facie opinion Fhat sufficient cause exists to take acti,onS © qarfi is of the
Section 220, it shall issue a show-cause notice to the insolvenc perm;mm.ble under

(2) The show-cause notice shall be in writing, and shall sta};elf eesonl

a) the provisions of the Code iah 3 .
Eb; the fletails of the alleged fa;:l:]sc;ler MR IBGESbeh i5syet;
(c) the details of the evidence in support of the alleged facts;

information recejved under

ii) acompany secret i
(ii) v Indgi , y secretary enrolled as a member of the Institute of Company Secretaries
(iii) acostaccountant enrolled as a member of the Institute of Cost Accountants of India
or '
(iv) an advocate enrolled with a Bar Council; and

(b) submits an application for registration in Form A of the Second Schedule to these regulations
to the insolvency professional agency with which he is enrolled on or before 31st December,
2016 along with a non-refundable application fee of five thousand rupees which shall be

collected by such insolvency professional agency on behalf of the Board.

(2) The insolvency professional agency shall submit to the Board the fee collected and the details

of the applications received under sub-regulation (1)(b).

(3) An individual referred to sub-regulation (1) shall be
submission of the details and fee to the Board under sub-regu
period of six months from the date of such submission.

(4) An insolvency professional registered under sub-regulation (3) shall not undertake any
assignment as an insolvency professional after the expiry of his registration:

Provided that he may complete the pending assignments undertaken before the expiry of his
registration, and his registration shall be deemed to be valid for this limited purpose.”

14. Subs. for “Chapter IV - TEMPORARY SURRENDER AND DISCIPLINARY PROCEEDINGS” by

Noti. No. IBBI/2019-20/GN/REG045, dt. 23-7-2019 (w.e.f. 23-7-2019).
019 (we.f. 23-7-2019). Prior to substitution

15. .'S'lle- by Noti. No. IBBI/2019—20/GN/REG045, dt. 23-7-2

1t read as:

“(1) An insolvency professional agency shall inform the Board

has temporarily surrendered his certificate of membership or revi

after temporary surrender, not later than seven days from approva
surrender or revival, as the case may be.”

registered for a limited period upon
lation (2), which shall be valid for a

if any of its professional members
ved his certificate of membership
| of the application for temporary
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1% }f

gulations and guidelines ¢
e

Code. rules, r¢
\rt[”] 1.

(d) the pl’()\‘isi(mg of the
anner in which the public intere
! e rest Is

allegedly violated, or them :
affected; “”C‘;':(j‘-i'
the actions or di Board proposes to take or jq |
allegations are established: oue
(/) the manner in which the insolvency prnfbssionul 1s required o
to the show-cause notice: e
consequences of failure to respo
re to be followed for disp
nclose copies of documents relied y
f investigation or inspection. 2:’;;:-\!
e

() rections that the
f the

>Pong

nd to the show-cause notice; 5
« d

(g)
osal of the show-cause notjc
e.

(h) procedu
(3) The show-cause notice shall e

extracts of relevant portions from the report 0
r

records.
(4) A show-cause notice issued shall be served on the insolvency profess;
: : ’ CSS
in the following manner— 10ng]
ncy professional. at the address provideq j
)

) by sending it to the insolve
him or provided by the insolvency professional agency with which he ;
i e1s

enrolled, by registered post with acknowledgement due: or

(b) byan appropriate clectronic means to the email address of the insolvep
professional, provided by him or provided by the insolvency profe«ionl'\[
agency with which he is enrolled. o
(5) The Board shall constitute a Disciplinary Committee for disposal of the

(a

show-cause notice.
endeavour to dispose of the show-cause

(6) The Disciplinary
notice within a period of six months 0O
(7) The Disciplinary Committee s

assigned under sub-regulation (5) by a reasoned
of natural justice, and after considering the submissions,

insolvency professional, the relevant material facts and circumstances, and the
material on record.

(8) The order disp
(a) no action;
(b) warning;
cellation of authorisation for

16[(ha) suspension or can
(c) any of the actions under Sections 220(2) to (4): or
action under Section 220(5).

(d) a reference to the Board to take any
(9) The order passed under sub-regulation (7) shall not become effective until
\e Disciplinary

thirty days have elapsed from the date of issue of the order unless tl
Committee states otherwise in the order along with the reason for the same.

Committee shall
f the assignment.

hall dispose of the show-cause notice
order in adherence to principles
if any, made by the

osing of a show-cause notice may provide for—

assignment:]

2019).

16. Ins. by Noti. No. IBB1/2019-20/GN/REG045. dt. 23-7-2019 (w.e.l. 23-7-
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) The order assed under sub-regylat; 1
l(),) l "th'F" Suhl(,gll](lll()nﬂ)sh,l“ '

ossiondl, Wi acopy issued to the insol\'cncf ‘ bc‘“llt‘dtmhci |
/ professio nsolvenc
$stonal y

p[ﬂt

o 1S cnrolled immediately, and be publis agency wi
e 19 published on the welyiie of '8ency with which

the Bor
CHAPTER V he Boarg.

RECOGNITION OF INSOLVENCY PROFESS)
“SIONAL ENTITIES
S

12 Recognition of Insolvency Professi
Y Frolessional Entitj
fes—17[(1)

saistered Pilf“le"fllip firm or a limited liability
protessional entity, if— Y partnership m

g A comp:
I , pany, a
an insolt €Illt,\ ‘ ay be recognised as
18[(a) its sol§ objective 1s to provide sy
professionals:] support services to i
(b) ithasanct worth of not less than one cror
©) majority of *[i ity : v fpees;
( I y f [us'equn) shares] is held by insolve :
are its directors, in case it is a company; ney professionals, who
(d) mﬁjonty.of capital contribution is made by insolvency prof
who are its pa i case i ol Cy professi
: partners, in case it is a limited liabilit any profesionls
registered partnership firm; Y partnersiip firm or 2
(¢) majority of its partners or directors, as the case may be, are insol
) msolvency

professionals;
(f) majority of its whole time directors are insolvency professionals, in case

it is a company; and

none of its partners or directors 1s a :

: partner or a d

insolvency professional entity: GO A
[vency professional entities recognised before the date
of commencement of the Insolvency and Bankruptcy Board of India (Insolvency
Professionals) (Second Amendment) Regulations, 2021 shall comply with the
provisions of clauses (b) and (c) on or before 315t December 2021.

nsolvency

Provided that the inso

27-3-2018 (we.f. 1-4-2018). Prior to substitution

i. No. IBBI/2017-18/GN/REG027, dt.

p,a registered partnership firm or

17. Subs. by Not
it read as:
“(1) A limited liability partnershi
as an insolvency professiona] entity if—
(a) amajority of the partners of the limited liability p&

registered as insolvency professionals: or
the whole-time directors of the company are T

a company may be recognised

rtnership Of registered partnership firm are

egistered 48 insolvency

(b) a majority of
professionals, s the case may be- N~
18. Subs. by Noti. No. IBBI/2020-21/GN/REGOGI, 4t 30-6-2020 (el 1.7-2020). Prior o substitution
s, who are its partners

to insolvency professional

it read as:
“(a) its sole objective is 10 provide support services
or directors, as the case ma be;”
19, Subs. for “its shares” by Ngti. No. IBB 2021-22/GN/REGO77, dt. 22-7-20217(\v.e.f: 22-7t28§t1i[)l,m0n
20. Subs. by Noti. No. IBBI/2021-22/GN/REGO77, 4t 22-7-2021 (wed 2.7:2021). Pror 0
it read as: f
“Provi i i o openised as on the date of commencement 0
Provided that the insolvency professmnal entities 'rccopmscggiico(:; " e e s
30th September,

the Insolvency and Bankruptcy Board of India ( [nsolvency £T0 S before
2018, shall comply with the provisions of clause 2L 2018.”
2018, and the provisions of clauses (¢), () and (8) 01" 2y
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‘

Explanation.—For the purposes of clause (b) of this syp_;
' k cgulat'
» h&t

worth’ means—
(/) the net worth as defined under Section 2(57) of the Compan:

in case of a company;
(if) sum of partners. contribution in the capital accoy

undistributed profits net of accumulated losses, if any o

registered partnership firm or limited liability partnerShip’ ]ln Cas

21[(2) A person eligible under sub-regulation (1) may make an app:
recognition as an insolvency professional entity to the Board in ngllcation for
Second Schedule along with an application fee of fifty thousand mpe:nj C of lhé

.

22[(3) The Board shall acknowledge an application made under thjg I
egu]a[ig
n

within seven days of its receipt.
(4) The Board may, after examination of the application,—

require the applicant to submit, within reasonable time add;
2 HiOnaI

documents, information or clarification;

(i) inspect or inquire the applicant;
require any of the directors or partners of the applicant to appear, v: B
» Withip

(itr)
a reasonable time, before it in person for any clarifications
as may be necessary for the purpose of considering the application ]

13. 23[(1)(a) Where the Board, after consideration of the application ung
sub-regulation (4) of Regulation 12,— RO
(/) is satisfied that the applicant is eligible under these Regulations, it
may grant a certificate of recognition as an insolvency professional
entity within sixty days of receipt of the application, excluding the time
taken by the applicant for submitting additional documents, information
or clarification, or appearing in person, as the case may be, under

f Regulation 12;
hat the recognition ought not be granted, it

(i)
shall communicate such opinion along with reasons thereof and provide
the applicant an opportunity to submit its explanation within fifteen days
of the receipt of the communication from the Board, to enable it to form

a final opinion.

)

sub-regulation (4) o
is of the prima facie opinion t

w.e.f. 11-10-2018). Prior to substitution it

for recognition s an
e regulations:

21. Subs. by No. IBBI/2018-19/GN/REGO036, dt. 11-10-2018 (
pplicalion

read as:
“(2) A person eligible under sub-regulation (1) may make an a
insolvency professional entity to the Board in Form C of the Second Schedule to thes
22. Ins. by Noti. No. IBBI/2021-22/GN/REG077, dt. 22-7-2021 (w.e.f. 22-7-2021). ubstitution
23, Subs. by Noti. No. IBBI/2021-22/GN/REG077, dt. 22-7-2021 (w.e.f. 22-7-2021). Prior 08

it read as: that the applicant
“(1) If the Board is satisfied, after such inspection or inquiry as it deems necc.assall‘y'ency professiona
is eligible under these regulations, it may granta certificate of recognition as an insolv

entity in Form D of the Second Schedule to these regulations..”
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(b) The Board shall, within thirty d 5,2016 263
Submitted by the applicant under Cl'lu)qL (ays of receipt of (he
. . g ause (a),— explanation.
(/) granta certificate of recognitio ) planation, if any,
nas

(if) reject the applicati an ins
: ation by : solvenc .
by an order NCy professional entity;
L or

5 P ) '1ftc .
(¢) The Board shall gr: atter record
N l lnt pa e ln rcr . §
grant a certificate of recog g asons thereof.
nition

protessmnal entity under clause (a) or (b) in F
orm D of th
e Secc

7) The recognition s
) ecognition shall be subject
professmnal ity chall to the conditions th

as an insolvency
nd Schedule.]

at the insolvency

(a) atall times contir :
e to satisfy the requirements und
nder Regulatio
nl2;

24 :

[(D) qurm }he Board, within 2[thirty] d
be its director or partner, as th yI days, when an individual
Schedule along with a fe;: of ¢ case may be, in Form F of thccsa o

) oo wo't € ¢
25[Provided that when an individioilsand P o
a o
as the case may be, on and from th(e:egs@s to be its director or partner
Insolvency and Bankruptcy Board of In ;te of commencement of thei
(Amendment) Regulations, 2020 and ia (Insolvency Professionals)
20.20, the insolvency professional entit engmg. on the 31st December.
thlvr;[deayS of such cessation:] y shall inform the Board, within
27rProvided further that wh i St
sirector or partner, as the cas :n an individual ceases to be its
commencement of may be, on and from the date of
of the Insolvency and B N
(In 1 . ankruptcy Board f 1 1
solvency Professionals) (Amendment) Regulations, 20 o n.dla
on the 31st December 2021, the insolvency professs,ionfll an('i igre:
© inform the Board, within thirty days of such cessation;] S e
¢) inform the Board, within 28(thi o e s
e esfonorait [thirty] days, when an individual joins as its
orp ner, as the case may be, in Form F of the Second Schedule
along with a fee of two thousand rupees:
29[Provided that when an individual joins as its director or partner
as the case may be, on and from the date of commencement of the
Insolvency and Bankruptcy Board of India (Insolvency Professionals)
(Amendment) Regulations, 2020 and ending on the 31st December,
2020, the insolvency professional entity shall inform the Board, within

thirty days of such joining:]

(wef. 1 1-10-2018). Prior to substitution it

/GN/REG036, dt. 11-10-2018

24. Subs. by No. IBB1/2018-19
ys, when an insolvency pro

read as:
“(b) inform the Board, within seven da

or partner, as the case may be;
() inform the Board, within seven days. when a

partner, as the case may be; and”
25. Subs. for “seven” by Noti. No- IBBI/2021—22/GN/REGO77, dt. 22-7-2021 (we.f. 22-7-2021).
20-4-2020 (w.re.f. 28-3-2020).

26. Ins. by Noti. No. IBBI/2020-21/GN/REG057, dt.
G073, dt. 27-4-2021 (w.e.f. 27-4-2021).
7-2021 (we.f. 22-7-2021).

%7. Ins. by Noti. No. [BBI/2021-22/GN
18. Subs. for “seven” by Noti. No. IBBI/2021-22/GN/REGO77, dr. 22
29. Ins. by Noti. No. IBBI/2020-21/GN/REG057, dt. 20-4-2020 (wref. 28-3-2020).

fessional ceases to be its director

n insolvency professional joins as its director or
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s - . . . ‘ i‘
0[Provided further that when an individual joing ‘
. as .
partner, as the case may be, on and from the date of . iree,
_ Co oy
of the Insolvency and Bankruptcy Board of [nq lnmenw, ¥
1a (] “SMe

Professionals) (Amendment) Regulations, 2021 ang end; nsoly,
n ¥ () '\’h-‘,

Yl e s 2D s g i) v - e 1 % . 8
December 2021, the insolvency professional entity shapp o €3],
lnf() '

Board. within thirty days of such joining:] m oy

(ca) pay to the Board, a fee calculated at the rate of 0,25
o7 PeTceny
)

turnover from the services rendered by 1tin the preceding fing,, .. " the
gy,

on or before the 30th of April every year, along with a statemery ;> ar
G of the ¥'[Second Schedule: “Ntin Ry,
Provided that for the financial year 2019-2020, a5 ;
professional entity shall pay the fee under this clause on q QS()]\enc}
30th June. 2020; and] " efore
32[Provided further that for the financial year 2020-2(
insolvency professional entity shall pay the fee under thig C]augzl' an
before the 30th June, 2021; and] S€on o
33[(¢ch)submit to the Board, by 15th day of October every year, a con I
certificate in Form H, for the preceding financial year: Pliance
Provided that an insolvency professional entity recognised 4
31st March, 2019 shall submit to the Board, by 31st December 201~9On
compliance certificate in Form H for the financial year 2018-19,] h
(d) abide by such other conditions as may be specified.

(3) An insolvency professional entity shall be jointly and severally liable for g
acts or omissions of its partners or directors as insolvency professionals committed
during such partnership or directorship.

14. Where the Board is of the opinion that sufficient cause exists for
derecognition of an insolvency professional entity, it may do so by passing a
reasoned order.

34[15. Interest.—Without prejudice to any other action which the Board may
take as deemed fit under the Code or any regulations made thereunder, any delay in
ncy professional or an insolvency professional entity,

f 12% per annum on the amount of fee unpaid shall

payment of fee by an insolve
egulations.]

a simple interest at the rate o
be paid to the Board after the last date of payment of fee under these r

30. Ins. by Noti. No. IBBI/2021-22/GN/REGO073, dt. 27-4-2021 (w.e.f. 27-4-2021). ef
by Noti. No. IBBI/2020-21/GN/REG057, dt. 20-4-2020 (W.r.e-%

31. Subs. for “Second Schedule; and”

28-3-2020).
32. [Ins. by Noti. No. IBBI/2021-22/GN/REG073, dt. 27-4-2021 (w.e.f. 27-4-2021).
Ins. by Noti. No. IBBI/2019-20/GN/REG049, dt. 25-10-2019 (w.e.f. 25-10-2019).
18).

33.
34. Ins. by No. IBBI/2018-19/GN/REG036, dt. 11-10-2018 (w.e.f. 1 1-10-20
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. Yy A ,
FIRST SCHEDULE
1; - 4 4

[Under Regulation 7(2)(1))
CODE OF ( ONDUCT FOR INSOLVENCY PROFESS]
n SSION/
l. Im.-_cm\'umlnhlm rivity.—Aninsolvency professional must m -
amtainintegrity by b
y by being honexst,

m,r\mrd. and forthright in all professional relationships

araigh
insolvency yrofessional :
2. AN insol y i : must not misrepresent any facts or s
R . . P ' Te . _ 7 <
oing involved 1n any action that would bring disrepute to ituations and should refrain
. © 1 professio :
ency srofessional must act wi g n.
o de witl !ml it with objectivity in his professional d
are made without the presence - , 1onal dealings by ens
presence of any bias, conflict of interest s
st, coercion, or u
. ndue

v. whether directly connec .
1) er directly connected to the insolvency proceedi
dings or not.

from b

3 AD insolv

that his decisions

influence of any par
V1A An insolvency professional must disclc : .

»se the details of any conflict of interests to the

qakcholdcrm whenever he comes across such conflict of interest duri
: : Ing an assignme
nt.]

1 n in.\ol\'CnCy [Il()fc‘s\"i()ml d l)l) ‘“ Cd 1S ¢ 'I (!]. n N <
. A ] l ui to ‘ ] 1 oint < an nterir (- ()]Uti()n pr(’fcﬂsi()n'l] (& 1
(l‘] I, Or ba l) S re, rec " orin lICCll\.ﬂnV ()f

profcssiona
the debtor, nor knowingly permit any relative to do so

(he assets of

5. INL'](’[N’H(](’HC(’
i]dcpendchC in his pro CSSiOI’lL\l lel{l[iOHShipS and should 1 v S
f § conduct the insolv i
\ cncy res ()lutmn.

1iquidation or bankruptcy process. as the case may be, independent of external infl
niluences.

6. In cases where the insolvency professional is dealing with assets of a debtor during liquidati

or bankruptcy process, he must ensure that he or his relatives do nO} kn‘owinn(l)r' - l)'qmd““(’"
ts. whether directly or indirectly unless it is shown that there was no imp;rzﬁc?rftq L”f“b?“)" 'S’{Ch
mpartiality in the liquidation or bankruptcy process and the ‘approvaloot? t}izt};;:r‘d

(I’Jd im 7(”‘”””’\'— i
I y.—An insolvency professional must maintain complet
: ¢ &

asse
independence ori
has been obtained

7. An insolvency P

relatives, any of the partners or
Jvency professional entity of which he is a partner or

der the Code, in relation to the corporate person/

in the matter.
rofessional shall not take up an assignment under the Code if he. any of his

. ' directors of the insolvency professional entity of which he is a partner
or director, or the 1nso! director is not independent,
in terms of the regulations related to the processes un

debtor and its related parties.

8. An insolvency professional shall disclose the existence of any pecuniary or personal
relationship with any of the stakeholders entitled to distribution under Sections 53 or 178 of the
Code, and the concerned corporate person/deblor as soon as he becomes aware of it, by making a
declaration of the same t0 the applicant, committee of creditors, and the person proposing appointment,

as applicable.
r he was an employce of or has

he committee of creditors and to
ber and the agency shall publish

7718-A. An insolvency profcssional shall disclose as to whethe
been in the panel of any financial creditor of the corporate debtor, 10 t
the insolvency professional agency of which heisa professional mem

such disclosure on its website.]

9. An insolvency professional shall not influence the decision or the work of the committee of
creditors or debtor, or other stakeholders under the Code, 50 a8 to m
for himself or his related parties, Of cause any undue preference for any othe
unlawful gains and shall not adopt any illegal or improper means to achieve any mal

ake any undue or unlawful gains
r persons for undue or
a fide objectives.

027, dt. 27-3-2018 (w.e.f.

35. Subs. for “Under Regulation 7(2)(g)" by Noti. No. IBBI/2017-18/GN/REG

1-4-2018). Prior to substitution it read as: ,,
36. Ins. by Noti. No. IBBI/2019—20/GN/REGO45, dt. 23-7-2019 (w.ef. 23-7-2019).
37, Ins. by Noti. No, IBBI/2017-18/GN/REGOZ7: & 2732018 (wedd. 1:4-2018)
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An insolvency professional must maintai,, aryed
and ,
Dgr
Al
b

10. Professional competerice

professional knowledge and skills to render competent professional service
facts and correcting  milsappreliensio, A

: n

11 Representation of correct
professional must inform such persons under the Code as may be required. of 4 ppj..
:“‘."(hhll-

wrongful consideration of a fact of which he becomes aware, as soon 4s may be pr
12. An insolvency professional must not conceal any matcrial information or knicyy,
misleading statement to the Board, the Adjudicating Authority or any stakcholder, 44 ;,p'?m;' Make
13. Zimeliness.—An insolvency professional must adhere to the time limitg p,c‘,?r':;.hlﬁ
Code and the rules, regulations and guidelines thercunder for insolvency resolution, jj, 1heg
bankruptcy process, as the case may be, and must carefully plan his actions, and promptly JUId ;g

-

ot
lr,‘.' Or

(o7
)mmurm_dh

with all stakcholders involved for the timely discharge of his duties.
14. An insolvency professional must not act with mala fide or be negligent while perf.
"”Tlin»,}
B g

functions and duties under the Code.
15. Information management.—An insolvency professional must make efforts to en

. . . . ' sure th-
communication to the stakcholders, whether in the form of notices, reports, updates dir € thar 4

- - - - . - - b it ccy
clarifications, is made well in advance and in a manner which is simple, clear, and casily y (‘;om. or
Ndersq,

20% |

by the recipients.

16. An insolvency professional must ensure that he maintains written contemporancoy
for any decision taken, the reasons for taking the decision, and the information and evidence in records
of such decision. This shall be maintained so as to sufficiently enable a reasonable person tic upr(ln

; > take 4

view on the appropriateness of his decisions and actions.
17. An insolvency professional must not make any private communication with any of
the

stakeholders unless required by the Code, rules, regulations and guidelines thercecunder, or orders of
» S O

the Adjudicating Authority.
18. An insolvency professional must appear, co-operate and be available for inspections and
investigations carried out by the Board, any person authorised by the Board or the insol\;cncy

professional agency with which he is enrolled.
19. An insolvency professional must provide all information and records as may be required by
the Board or the insolvency professional agency with which he is enrolled.

20. An insolvency professional must be available and provide information for any periodic study,

research and audit conducted by the Board.
insolvency professional must ensure that confidentiality of the

21. Confidentiality.—An
information relating to the insolvency resolution process, liquidation or bankruptcy process, as the case
may be, is maintained at all times. However, this shall not prevent him from disclosing any information

with the consent of the relevant parties or required by law.

22. Occupation, employability and restrictions.—An insolvency professional must refrain from
accepting too many assignments, if he is unlikely to be able to devote adequate time to each of his

assignments.
38[Clarification: An insolvency professional may, at any point of time, not have more than ten

assignments as resolution professional in corporate insolvency resolution process, of which not more

than three shall have admitted claims exceeding one thousand crore rupees each.]
ds a valid

39[23. An insolvency professional must not engage in any employment when he hol

authorisation for assignment or when he is undertaking an assignment.
r to substitution

38. Ins. by Noti. No. IBBI/2021-22/GN/REGO077, dt. 22-7-2021 (w.e.f. 22-7-2021). )
Subs. by Noti. No. IBBI/2019-20/GN/REGO045, dt. 23-7-2019 (w.e.f. 23-7-2019). Prio

39.
it read as:



V

i lNSUL\vLN(‘Y AND BANKRUPTCY BOARD OF 1N £
M oy
f“)R'

WROFESSION . e ) 3¢ Ny
lR Kl SI )‘if\";)”'(,‘l/\]“”‘-,‘2"1(‘ \()l\v' (Y 2{)7

can insolvency professional has conducted a cor

; <hall not accept any cmployment, other than "l""f""» -
' e n-uml"“"“' with, or render professional services m‘} "Lnlplt,.
com ¢l ving more than ten pClL'Cnt voting power, the succ :u vl
reditorf 1’-m‘ ”“hc‘rﬂ‘]ul(‘(l partics, until a period of one )’(‘;”Lh"‘:l(”‘

¢ 7

"1 A whet

olvency resolution process
' yment secured through (:'—*(;
) an services under the Code :r; a
resolution applicant, the L“T;‘f~>r:‘.|‘l{‘

.
apse
psed from the date of his cessatic
1 gisalon

Jebtor €
cichP .
- ency 0ICSS c ¢
23-B. A1 insolvency pr fessional shall not engage or appoint any of |
. any of his '
y 115 relatives o
s or related

s for o in connection with any work relating to any of his assj
arties: . ., i e
51.C. AN insolvency pr()fcssmndl shall not provide any service f
e 0 . - alke ” o 0 i
| which is being undertaken by any of his relatives or related T Oor In connection with the
ated parties. »

Explnrm“'"""po,r 1.hc purpose of Clauses 23-A to 23-C, “related party”
Jing as assigncq toitin clause (24-./\) of Section 5, but does not inc:ludcp,drfy shall have the same
ich the insolvency professional is a partner or director. ) = lnsdiyenoy projessional

rocess.
f“"ﬂ

nkﬂignn‘cn

mea
entity of wh

24. An insolvency pmfcssmnal must not conduct business which in the opini
pinion of the Board 1s

inCOnSiSlcm with the reputation of the profession.

25. Remuneration and costs.—An insolvency professional must provid
. : . ) . : ide  servi
n which 18 charged in a transparent manner, is a reasonable reflecti efthCS o
- ion of the work

necessarily an
40095 A ‘nsolvency professi 1 shall di
(25-A An inso yp sional shall disclose the fee payable to hi
: - im, th /
insolvency professmnal er?tlty. ar_ld the fee payable to professionals engaged by hi:nftc; l[;a)'able ‘.O the
ofessi onal agency of which he is a professional member and the agency shall publish su:hx?i'sso l; e
S isclosure

on its website:]
26. An insolvency professional shall not accept any fees or char
: ges other than t /hi
disclosed to and approved by the persons fixing his remuneration. hose which e
27. An insolvency professional shall disclose all costs towards the insolvency resolution process
ts, liquidation costs, or costs of the bankruptcy process, as applicable, to all relevant stakeholde;s

cos
ur to ensure that such costs are not unreasonable.

and must endeavo
28. Gifts and hospitality.—An insolvency professional, or his relative must not accept gifts or

hospitality which undermines or affects his independence as an insolvency professional.

29. An insolvency professional shall not offer gifts or hospitality or a financial or any other
advantage to a public servant or any other person, intending to obtain or retain work for himself, or to

obtain or retain an advantage in the conduct of profession for himself.

SECOND SCHEDULE

4[FORM A

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Professionals) Regulations, 2016]

e Please affix a

The Executive Director (IP Division) jesent passport
size photo

Insolvency and Bankruptcy Board of India

Subject: Application for registration as an insolvency professional.

except when he has

age in any employment, .
fessional agency with

“23. An insolvency professional must not €ng _
temporarily surrendered his certificate of membership with the insolvency pro

. which he is registered.”
i Ins. by Noti. No. IBB/2017-18/GN/REG027, dt. 27.3-2018 (weef. 1-4-2018).
. Subs. by Noti. No. IBBL/2019-20/GN/REG049, dt. 25-10-2019 (w.e.f. 25-10-2019)-
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1 /‘.
Sir/Madam, ‘
1 member with the [name of the

a profession:
ency] on [date of enrolment
hereby apply for registraton as an insolvency
, 207 of the Insolvency and Bankruptcy Code,
6 of the Insolvency and Bankruptcy Board of
ions. 2016 [P Regulations]. My

[. having been enrolled as
] with [professional

insolvency professional ag
membership number],
professional under Scectior
2016 read with Regulation
India (Insolvency Professionals) Regulat

details are as under:

A. PERSONAL DETAILS
1. Title (Mr./ Mrs. / Ms. / Other):
2. Name (as per PAN / Aadhaar):
3. Jather’s Name:
4. Mother’s Name:
5. Date of Birth:
6. Place of Birth:
7. PAN:
8. AADHAAR No. (if available):
9. Passport No. (if available):
10. GSTIN (if available):

11. DIN/DPIN (if available):

Address for Correspondence (Note: This shall be recorded as the registered address)
s):

13. Permanent Address:
all be recorded as the registered e-mail address):

14. E-mail Address (Note: This sh
ded as the registered mobile number):

15. Mobile No. (Note: This shall be recor
Residential Status: Person resident in India/ Person resident outside India (strike off

whichever is not applicable) [in terms of Section 3 (24) or 3 (25) of Insolvency and

Bankruptcy Code, 2016]
B. QUALIFICATIONS: EDUCATIONAL, PROFESSI
AND PRE-REGISTRATION EDUCATIONAL COURSE

(i) Educational Qualifications
de educational qualifications from bachelor’s de

ONAL, INSOLVENCY EXAMINATION

gree onwards]

[Please provi
rSl. Educational University/ Year of Marks Grade/ Remarks,
No. qualification College Passing Secured (%) Class if any
(1 2 3 €] 5) (6) l (7)
(ii) Professional Qualifications [in terms of Regulation 5(c)(iv) of IP Regulations]
Sl Professional Institute/ Membership No./ Date of
No. qualification professional Enrolment No. registration/
body (as applicable) enrolment
(D 2) 3 “4)




V

l"()R.\' Al

@in e
/|/ Name of the Whether m
':Io. examination/ passed of th m
‘ pmgn\mmc (Yes/No) in\muf / (%) /
P ¢ Grade/
| reantsation Clas
’T’ Limited Insolvency — )
Examination
/_/ Graduate Insolvency
Programme
L —1 N
3 National Insolvency
Programme

(iv) Pre-Registration Educational Course:

INSOLVENCY AND BANKRUPTCY BOAR
PROFESSIONALS) REG o

solvency Examination

ULATIONS, 201 SN

269
B .
S Remarks,
of if any
passing
© (7

h l) - "‘ Ce ‘l OUTse (

If Yes. datc of completion of Pre-Registration Educational Course: dd/mm/
s nwyyyy

(v) Are you a registered valuer? (Yes/No)

If yes,

(b)
(¢) RVO enrollment No. ...

C. WORK EXPERIENCE

(a) I1BBI Registration No. .............
Name of Registered Valuer Organisation (RVO) ind
& oo and,

loyment? (Practice / Employment)

(i) Areyou presently in practice / emp
(iiy Total period in practice (ycars and completed months): yy / mm
(i) Total period in employment (years and completed months): yy / mm
(iv) Details of experience (from the date of enrolment as an Advocate / Chartered Accountant/
Company Secretary ! Cost Accountant /after Bachelors™ Degree)
S
Sl From To Employment Practice Area
No. | (dd- e Name Designation | Advocate / Name it
i nm- and CA/CS/ of Firm Wik
yyYY) Yyyy) Address CMA and Firm
of Registration
Employer Number, if
applicable
— I
ml @ | @ (4) (5) ® | @® 1®
//____
_/_)//__,/Lf

D ADDITIONAL INFORMATION

2. s any criminal

Have you ever been convicted ©
If yes, please give complet
proceeding pendin

dﬂlﬂl" along Wi

f

e detal

an offe
Is along with

th

g against you? (

nce? (Yes / No)

current status.
Yes / No)

current status

If yes, please give complete

Have you cver been adjudged

asa bankrupt” (Ye

s / No)
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[Fo,

If ves. please give complete details along with current status.
Is there any disciplinary proceeding pending against you or has beeq,
- ol !akﬂ
S \_n -
“Bap,

4.
at any time in the preceding three years by the ICAL ICSI. ICAT (Coxgy, 2
RVO? (Yes / No) If ves, please give complete details along with CUrTem'. Bar Cong
5. Please provide any additional information that may be relevant for d,tpm:_l&ru-. il e,
~ A0 lln]nz ]{‘

fit and proper person.
Affirmanon

1. I affirm that I am eligible to be registered as an insolvency professional under th
- lnv,;;_._

S0Cy

and Bankruptcy Board of India (Insolvency Professionals) Regulations, 2016 read with
SCCU‘-(,_ -_:-

of the Insolvency and Bankruptcy Code, 2016.
2. I affirm that the information furnished by me in this application is correct and ¢
Omplete ¢,
J :_-g:

best of my knowledge and belief.
3. 1 undertake to comply with the requirements of the Insolvency
c¥ and Bankmpiey

2016, rules, regulations, guidelines and circulars issued thereunder, the bye-laws of the ;
professional agency with which I am enrolled and directions given by the Board and the ’(’Q-O‘Ohe;-::;.
Board of such insolvency professional agency and to furnish any additional information ag ‘;em:;

an ubc:

called for by the Board or Insolvency Professional Agency.
Name and signature of applican

Place:
Date:

Attachments

1. Copy of proof of residence
Copy of PAN card, Aadhaar card and Passport
Copy of GST Registration Certificate

Copy of DIN/DPIN allotment letter

2=
3.
4
5. Copies of documents in support of educational qualification, professional qualification
and insolvency examination and completion of Pre-Registration Education Course

Copies of documents demonstrating practice as—
(/) a chartered accountant registered with the Institute of Chartered Accountants of

o

India;
(if) a company secretary registered with the Institute of Company Secretaries of

India;
(iif) a cost accountant registered with the Institute of Cost Accountants of India: or

(iv) an advocate enrolled with the Bar Council.
Copies of certificate of employment from the employer(s), specifying the period of such

employment
8. Financial statements / Income-tax Returns for the last three years.
insolvency professional agency

Copy of certificate of professional membership with an
and /or Registered Valuer Organisation
quired under Regulation 6(1)

10. Evidence of deposit / payment of fee, along with GST., as re

of IP Regulations

Details of information with respect to conviction, criminal proceedings. insol\'enf)’/
ther additional information

bankruptcy order, disciplinary proceedings/actions and any O S—
relevant for the application, as may be applicable (including brief facts, cOpY of relev
orders and present status thereof) as separate enclosures.

11.



»

ENCY AND BANKRUPTCY BOARD OF |N
“INDIA (IN

INSOLV
foRM A PROFESSIONALS) REGULAT SOLVEN
‘GULATIONS, 201¢ SULVENCY .
i , ﬁ7]
Verification by the Insolvency Professi
we have verified as under: tonal Agency

—] Verification e

Finding |
g

W

ny dlSClplln:lry prm‘ccding 1s pcnding
+ Or any Yi
¢s/No

No
action has been take
aken at any u C
{ me in the
C

Jisciplinary
receding threc years against the profession If Yes, gi
5 AT ssional membe es, give details
the ICAL 1CSI, ICAI(Cost), Bar Council or RVO of ’Lf'hy supporting doc c u-ls e
he is a Member? which ument
{ Wwhether any criminal proceeding has been initiated
ICAl [CAI (Cost), 1CSI, Bar Council, or RVO ag;i:l :y Yes/No
. . ! ¢ S
professmnal member and is pending for disposal? the | If Yes, give details and
supporting document

/ « e
Whether any other criminal proceeding is pending against | Y
¢ : es/No

the profcssional member?
If Yes, give details and
supporting document

the professional member had an unblemished | Yes/N
) _ ; s/No

h the last employer if he was in | If Yes give detail
s, give details and |

supporting document ‘

—
Whether
service records wit

employmem?
//,
5 Whether the name of the professional member appears in | Yes/No
the database of Ministry of Corporate Affairs regarding: ‘ . f
.\ Directors disqual . b | If Yes, give details and '
(/) Directors isqualified under Section 164 of the | attach additional
Companies Act, 2013; or B
(@) Proclaimed Offenders under Section 82 of the
Code of Criminal Procedure, 19737
| .
6 | Whether the professional member has been penalised by Yes/No
If Yes, give details and

SEBI or CClin the last three years?
supporting document

rofessional member appears in the | Yes/No

7 | Whether the name of p
Jist of defaulters of RBI / Credit Information Company? If Yes, give details and
supporting document

fessional member has been convicted of Yes/No

8 | Whether the pro
any offence? If Yes, give details and
supporting document

e of the applicant) who is our professional member

We have verified the details submitted by (nam
with (membership no.) and confirm that these are correct and complete t0 the best of our knowledge
lvency professional with

and belief. We recommend registration of (name of the applicam) as an inso

IBBL

(Name and Signature)
rofessional Agency

r of the Insolvency P
fessional Agency)

Authorised Office
y Pro

(Seal of the [nsolvenc

Place:
Date:]
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(

gy,
FOrRM B "
INSOLVENCY AND BANKRUPTCY BOARD OF INDJIA
CERTIFICATE OF REGISTRATION IP REGISTRATION NO.
[Under Regulation 7 of the Insolvency and B:mkn.Jm
Board of India (Insolvency Professionals) RCgu]ati(mgm'g(;
' 1. In exercise of the powers conferred by Regulation 7 of the Insolvency and B.'lgk ]()]
India (Insolvency Professionals) Regulations, 2016 the Board hereby grants a C'L‘rtif‘llczr::r;k} Boarg,
‘ : rc?‘l‘\:r,,.‘ '

to [insert namel]. to act as an mnsolvency professional in accordance with these reguj
’ ‘ulatio
ns.

2 This certificate shall be valid from [insert start date].
Sd

o
ENatjgyy,
n)

(Name ang Deg;

For and on behalf of Insolvency and Bankmp(q B
oard of Il‘
dis

Place:
Date:
2[ForM C
lation 12 of the Insolvency and Bankruptcy Board of Ing;
ia

[Uncer Regu
‘Tnsolvency Professionals) Regulations, 2016]

To
The Executive Director (IPE Division)
Insolvency and Bankruptcy Board of India (IBBID)
Subject: Application for recognition as an insolvency professional entity.
Sir/Madam,
authorised for the purpose, hereby apply, on behalf of [name of the
address at [registered address of the applicant], for recognition

I, having been duly
applicant entity]. having registered
as an insolvency professional entity under
Bankruptcy Board of India (Insolvency Pro
and its directors / partners are as under:

A. DETAILS OF APPLICANT

1. Name:

2. Address:
registered office:
ii. principal place(s) of business, if any:
jii. Address for Correspondence with the Applicant
iv. [E-mail address for correspondence with the Applicant:

V. r correspondence with the Applicant:
3. Nature of constitutio hip/ Registered Partnership (strike

off whichever is not applicable)
4. Corporate Identification Number (CIN)/ LLP

sub-regulation (2) of Regulation 12 of the Insolvency and
fessionals) Regulations, 2016. The details of the appiicant

i.

Telephone number fo
n: Company /Limited Liability Partners

cate of

Identification Number (LLPIN)/ Certifi

Registration:
5. PAN:
6. GSTIN (if available):

9-20/GN/REGO049, dt. 25-10-2019 (w.e.f. 25-10-2019).

42. Subs. by Noti. No. IBB1/201
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[NSOLVENCY AND BANKRUPTCY BOARD OF INpya |
uC PROFESSIONALS) REGULATIONS (INSOLVENC
fOR iULATIONS, 2016 Y 73
_—s (]csigﬂi“i““ and cnnl:.\clvdcluil.s of the person authorise
'm‘d with the Board on behalf of applicant: ed 1o make this application and
¢ SOnan
o™ [ Name:
i Dcsignmion:
o Address for correspondence:
1‘1\1- Mobile No- / Landline No:
V.
v E-mail address:
[)ETAILS OF THE DIRECTORS / PARTNERS OF THE Appj ICANT
lvpLIC/\TION -{CANT AS ON DATE OF
Al _
S{ Name Add- DIN/ PAN | Registra- W"(%
No. of the ress DI’IN tion No, sional " Whether
direc- Of the (lf as an mem. Sh.?lI'C Whole
tor/ director/ | avail- ifsl barel in Time
partner partner able) vency N(). (lllf) shares/ Direc-
‘ capital
profes- appli- contri o
Sioital n- (Yes/
//__.——_—-——— - ‘ cable) buted No)
TlTe | @ | @ | (6) )
e B (8) 9)
L —
L/_'______—-

C. ELIGIBILITY [in terms of Regulation 12(1) of IP Regulations]

1. Sole objective of the applicant as per its constitutional document [Description of the sol
SOIC

objective]:
2. Net worth of the applicant as on ... (Date should not be earlier than more 90 days from the
date of application): k

(/) Amount:

(i) Date of net worth:
(7if) Unique Document Identification Number of the net worth certificate issued by the
Chartered Accountant, if any:

Date of the net worth certificate issued by the Chartered Accounta

he applicant:

@) nt, if any:

3. Details of shareholding or partner’s contribution in t

(i) Incaseof Partnership

Whether Registration No.

SL Name of | Amount (Rs.) % share in
as an insolvency

No. Partner of capital total capital partner is an
contribution contribution insolvency professional,

professional if applicable

(Yes / No)

(1) ) (3) 4) (5)
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[F¢

(ir)y In case of Company

SI. Name of Number % of Whether Wheth
No. Sharcholder of shares sharcholder Sharchn}dcr 8
shares held is a director an in«nlvcc: .l? n
held (Yes / No) pmfecsionatl}
(Yes / No) ~
(1) (2) (3) (4) (5)

5. Whether the applicant was at any time in the past derecognised as an insolve |
NCy prof,
C“lf)nav

entity. (Yes/No)
If yes, please furnish the date of derecognition and ground for derecognition
6. Whether any disciplinary proceeding has been initiated by the Board (IBBI) or (he |
€ nSOI“‘CnC
¥

Professional Agency against any director(s) / partner(s), who was/is/are insolvency prof,
t?SSiom](s
).

(Yes/No) If yes, please provide details.
Affirmation

1. I. on behalf of [name of the applicant entity], affirm that—
(i) the applicant is eligible to be recognised as an insolvency professional entity;
(if) none of the directors or partners of the applicant, as the case may be, is a‘direc:
’ or or

partner of another insolvency professional entity.
2. 1 affirm that the information furnished in this application is correct and complete to the beg

of my knowledge and belief.
3. I, on behalf of [name of the applicant entity], undertake to comply with the requirements of the

Insolvency and Bankruptcy Code, 2016, rules, regulations, guidelines and circulars issued thereunder,
and such other terms and conditions as may be imposed by the Board while granting the certificate

Yours faithfully,

of recognition.
Authorised Signatory
(Name)
(Designation)
Place:
Date:
Attachments
1. Copy of Board / Partners’ Resolution authorising the person to make this application and

make correspondence with the Board
Copy of CIN/LLPIN/Certificate of Registration of the applicant

2.
3. Copy of PAN of the applicant
4. Copy of GST Registration Certificate of the applicant . Deed of
5. Copy of Memorandum of Association/LLP Agreemcnt/Registercd Partnership
the applicant '
6. Copy of certificate of net worth issued by the Chartered Accountant, if any



P

INSOLVENCY AND BANKRUFTCY BOARD OF INDIA (134504
Al ) NS

FoRM : PROFESSIONALS) REGULATIONS, 201 ¢
NS, )
i iinancial  Stateme g
S Copy of Fin nents of the applicant (including Pros
gatements, as on same date on which net worth of apphicant has t i 1l
N— “ertificate O 1istri . 3 as been submitt
g Copy of Certificate of Registration issued by the Board 1o IPs el
partners, as the case may be, of applicant  Who are directors or
9. Evidence of deposit/ payment of fee, along with GST, as re dired
“quired under Regulation 12(2)

of IP Regulations.]
FOrM D
INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
CERTIFICATE OF RECOGNITION

der Regulation 13 of the Insolvency and Bankruptcy Board of India (Insol
a (Insolvency

[Un _
egulations, 2016]

Pl‘ofcssiO"als) R
{. In exercise of the powers conferred by Regulation 13 of the Insolvenc
. . ‘ d ¢ 1 é
(Insolvency Professionals) Regulations, 2016 the Board hereby grantsyair;nif:‘ldcr:tczurz::q B,()f“d
ognising

of India ) )
], as an insolvency professional entity.

[insert pame
2. This certificate of recognition shall be valid from [insert start date)

Sd-
(Name and Designation)
For and on behalf of Insolvency and Bankruptcy Board of India

Place:
Date:
B[FORM E

[Under Regulation 7(2)(ca) of the Insolvency and Bankruptcy Board
of India (Insolvency Professionals) Regulations, 25] 6)]} o

To
The General Manager (IP Division)
Insolvency and Bankruptcy Board of India

Subject: Annual statement of professional fee of insolvency professional.

Sir / Madam,

1. I, [Insert name] hereby sub
received or not) by me from my serv
financial year], as under:

mit the annual statement of professional fee earned (whether
ices as an insolvency professional in the financial year [insert

SL. Name of Debtor Services rendered as Professional fee as an
No. (IRP / RP / Liquidator / insolvency professional
Trustee / Other, if any) for the year (Rs.)
1
2
3
Total

———

43. Form E, Form F and Form G Ins. by N
11-10-2018).

0. IBBI/2018-19/GN/REGO36, dt. 11-10-2018 (w.e.f.
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are payable to the Board:

2 The following amounts
Si. No. Under regulation Amount p
- - — — — — e ayah)
S Yable ¢
l Regulation 7(2)(ca) — 2Ry,
2 Regulation 15, being interest from to T
N B S ~
. S .
Total —_—
as worked out in Para 2 above. has been deposited iny
Into t}
1C ac
(("'p
unt 0Of

3.A sum of Rso ...

the Board. vide
4.1, [insert namec]. hereby affirm that—
atement is truc and correctin all materig)

rCﬁp(.(,h ang

on contained in this st
r the purpose of this statement has been
. S
upprCS\,ed

all informati
ation relevant fo

ii. no material inform

Yours failhru”\,
e e

(Nam
. . - ame,)

i (Registration Numb
er)

44
[FORM F

tion 13(2)(») and 13(2)(c) of the Insolvency and Bank
fessionals) Regulations, 20 ?g}l\l‘uptc),

[Under Regula
f India (Insolvency Pro

Board o
To
The Executive Director (IPE Division)
Insolvency and Bankruptcy Board of India
' Subject: Information of cessation/joining of a Director / Partner in an insolvency professiona]
entuty.
submit the following information in

orised for the purpose,

]. being duly auth
nd/or (2)(c) of Regulation 13 o
Is) Regulations, 2016—

Sir / Madam,
f the Insolvency and Bankruptcy

I, [Insert name
ance with sub-regulation (2)(D)a

compli
y Professiona

Board of India (Insolvenc
A. Details of the IPE
(a) Name of the IPE:
(») Date of Recognition by the Board:
)
()
()

B. Details of director/partner w
Description

Recognition Number:
E-mail address registered with the Board:

f Authorised Signatory:

he IPE

Name and Designation 0O
ho ceased to be a director/partner of t
Particulars

—

Details of director/partner

(a) Name
b) Registration No. as IP (f applicable)
(c) Date of registration (if applicable)

w.e.f. 25-10-2019).

44. Subs. by Noti. No. IBBI/2019—20/GN/REGO49, dt. 25-10-2019 (
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FoRM F

1 mail address registered with the Boar 46 19t rplicak
- E——————— I applicatie

h-t"ﬂl\ of cessanon
A |
(q) Date of cessation as director/partnes
| A

() Whether ceased as Whole Time Ditector
Reason of cessation (Resignation/Hemon

() Date of filing of cessation with the concerned autheriy

i

f

{

i

!

I () 5‘”?‘?’!} "'Thﬂ',
|

‘ i e ———————— e —— —_— y
|

C. Details of director/partner who joined the [PE

_

Details of director / paniner

Description

(a) Namc

(b) Registration No. as IP if applicable)

(¢)y Date of Registration (if applicable)

(d) E-mail address registered with the Board as 1P (1f applicabie)

Details of jorming
(a) Date of Joining as director/partner
(b)y Whether Joined as Whole Time Director
(¢) Date of filing of joining with the concerned authority

J

D. Composition of the Board / Partnership of the IPE before and after cessation/joining of the
Director/ Partner

Sl Composition (before cessation/joining) Composition (after cessation/joining)
No. N;.nnc Dcs‘ignu- Status as an IP Name | Designa- Status as an [P
0_’ the Wi Yes / If yes, IP O_f thie on Yes/ | If yes, IP
direc- (whole L direc- (whole , e
) No Registra- No | Registra-
tor/ time tion tor/ time ;
. . tion
partner direc- Niniber partner, direc- Number
tor/ as the tor/
direc- case direc-
tor/ may be tor /
partner, partner,
as the as the
case case
may be) may be)
(1) (2) (3) (4) (5) (6) (7 (8) )
Affirmarion

L, on behalf of [name of the IPE], hereby affirm that—

() Tam submitting the above information within seven da
partner or director, as the case may be, in IPE:

(ii) None of the directors or partners, as the case may be, of the IP
of another IPE; and

ys of the cessation or joining of

E is a partner or director



INSOLVENCY AND BANKRUPTCY BOARD OF INDIA (IN§(
PROFESSIONALS) REGULATIONS, 2016 LVENCy
[F

. . ; ¢!
2. 1. on behalf of [name of the insolvency professional entity], hereby dec) 1}
5 - Clar
and correct to the best of my knowledge € thay alling
and beligr, "M

contained in this form are complete
Yo
urs faity,e

Tlﬁcd Slzr 45
Vit

s
’J-,\

(Authg

(Dc‘ig\.. <
r Natie,
(Name Of the [Pz

(Recognition Numbcr f ?
[¢] [}‘ e
- Iy‘-

Place:
Date:

Attachments
1. Affirmation of the director / partner (In Annexure I/ II) ceasing or joini

Ing as g,
eCTr;,'/

partner of the IPE
5. Evidence of deposit / payment of fee, along with GST, as requj
Regulation 13(2)(b), 13(2)(c) and 15, as the case may be. (Please note lha:r:c; under
Ceofmpee.

two thousand, plus GST as applicable, is payable in respect of cessation / joinj
Ining of each

director / partner).
Annexure 1 To Form F

[Under Regulation 13(2)(b) of the Insolvency and Bankruptcy Board of India
Professionals) Regulations, 2016]

(Insolvency
To
The Executive Director (IPE Division)
Insolvency and Bankruptcy Board of India
Subject: Declaration on cessation of a Director / Partner of (Name of the IPE).
Sir / Madam,
) ST PP PR (name), hereby affirm that I have ceased to be a director / partner
OFf thE weeeeeeeiiananacnnnnens (name of IPE) bearing IPE recognition NO................ with effect from
remain liable for every act of omission or commission by

............ (dd-mm-yyyy)- I shall, however,

the IPE when I was its director / partner.
Yours faithfully,

(Name of ex-Director / ex-Partner)

Annexure 2 To Form F

ation 13(2)(c) of the Insolvency and Bankruptcy Board of India

[Under Regul
(Insolvency Professionals) Regulations, 2016]

To

The Executive Director (IPE Division)

Insolvency and Bankruptcy Board of India

Subject: Affidavit on joining as Director / Partner of (Name of IPE)
Sir / Madam, /

T owmemcsdinsanmpysogssianaisies e (name) hereby affirm that [ have joined as 2 'dfreCw; N
PATNET . .. ecvnnnernnemmnnnsssnanssnrosssssnes (name of an IPE) pearing IPE recognition

with effect from ......... (dd-mm-yyyy).

.....................

I am not a director / partner in any other IPE.
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{OF
l '." ?‘}l(l A

(Name
ime of Director / Partner) |
KT ).

Form G

Regulation 13(2)(ca) of the Insolvency

of India ( Insolvency Professionals) R(’g””d Bankrupicy Board

(Unde?
ulations, 20106]

To e
| Managcr (IPE Division) Insolvency and “ﬂnlfmpt B
4 Lb o

¢ Generd
Th ard of India

Subject: Annual statement of tumover of insolvency professional enj
. . al entity,
Sir/‘”‘"lﬂm'
. 1, [Insert name), being duly authorized for the purpose hereby sub
' / submit the annu:
annual statement

of umover (wrh?xth received nr not) from services rendered by the (w
p,—ofcsﬂi(’““] entity) in the financial year [insert financial year], as unde nte name of the insolvency
. r' v
e — '
/Sl-" Name of Name of IP who Broad
No. Debtor rendered services description s::ir:mcr from
ice
. a.s IRP/RP/ of kind g 's rendered
Liquidator/ Trustee / of service ciyear (a8
Other, if any teridefed
1|
/"—"
n
L
3
"1
Total
7. The following amounts are payable to the Board:
Und i
Sl. No. nder regulation Amount Payable (Rs.)
1 Regulation 13(2)(ca)
2 Regulation 15, being interest from ... to.....
Total

3. Asumof Rs. ..., as worked out in Para 2 above, has been deposited into the account of the

Board, vide..... .-
4. 4.1, on behalf of [insert

i. all information conta
aterial information relevant for the purpose

name of entity], hereby affirm that—
e and correct in all material respects and

ined in this statement is tru
of this statement has been suppressed.

ii. nom
Yours faithfully,

(Authorised Signatory)

(Name)

Place: (Designation)
Date: (IPE Name)
(IPE Recognition Number)]
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[Under Regulation 13(2) of the Insolvency and Bankruptey By,
(Insolvency Professionals) Regulations, 2016 ard of Ing;.

To
The Exccutive Director (IPE Division)
Insolvency and Bankruptcy Board of India
Subject: Compliance Certificate under sub-regulation (2)(ch) of Regulation 13 0f Ingy
ol

Bankruptcy Board of India (Insolvency Professionals) Regulations, 2016,

o
YCTicy
-y

Sir / Madam.
1. [name of the authorised signatory], having been authorised for the purpose, on 1,
. . . . . ’ ch:
of insolvency professional entity] with [recognition number of the insolvency prof ]llfnflr.‘..
B . . . [N : R
hereby affirm that the insolvency professional entity has 1onal engy
(a) at all imes complied with clauses (a) to (g) of sub-regulation (1) of Regul

ation 11
<l ang

() complied with clauses (b) to (ca) of sub-regulation (2) of Regulation 13 of th
and Bankruptcy Board of India (Insolvency Professionals) Regulations qm;ln“’“enu
. L dUnn" ?
& [h;’

financial year.............
2. 1. on behalf of [name of the insolvency professional entity], hereby submit
information. reflecting the status as on 31st March (Year): ¢ followp,
(i) Sole objective/nature of business of the IPE [Description of the sole objeclive]

“~

(if) Net worth of the IPE:
(iif) Director / Partners:

SI. Name Add- DIN/ | PAN | Registra- Profes- % Fm
No. of the ress DPIN tion No. sional share Whole
direc- of the (if as an member- in Titne
tor/ direc- avail- insolv- ship shares / | Director
partner tor/ able) ency No. (if capital (Yes/
partner profes- applic- contri- No)
sional able) buted
(1 (2) (3) €)) (5 (6) (7) (8) (9)

(iv) None of the directors / partners, as the case may be, is a director of or partner of another
insolvency professional entity.
3. I, on behalf of [name of the insolvency professional entity], hereby affirm that all information

contained in this form is complete and correct to the best of my knowledge and belief.
Yours faithfully,

Authorised Signatory
(Name)
(Designation)

(Name of IPE)

(IPE Recognition Number)

45. Ins. by Noti. No. IBBI/2019-20/GN/REG049, dt. 25-10-2019 (w.e.f. 25-10-2019).
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